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M.R.GOKUL KRISHNAN

Counsel for 5, 6" & 7" Respondent
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No. KSPCB/RO-Mahadevapura/NGT OA No. 13 of 2023/2022-23/11 84 Date: 6 HAR 1073

Kind Attention to: SEO-Infra Section

Sub: Submission of latest inspection report and draft action taken report w.r.t Hon’ble NGT

Application No. 13/2023 (SZ) filed by Sri. Paramesh.V — Reg

‘Ref- 1. Hard copy of private notice & legal notice received at this office through ZSEO vide

memo no. 147 dated 23.11.2022 & no.192 dated 17.02.2023 -
2. Inspection of the project by the undersigned of this office on 15.03.2023

sk ok %k ok ok ok ok

‘With reference to the above subject & reference, this is to inform that, this office had received
hard copy of private notice & legal notice from Brinda.A.S, Advocate through ZSEO vide
reference (1) pertaining to Hon’ble NGT OA No.13 of 2023 w.r.t Residential Apartment project
“United Projects Suncity” at Sy No. 3/1A3, 8/5, 9/7, 30/3 of Sadaramangala village, KR Puram
Hobli, Bangalore East Taluk, Bengaluru. Further, the order of Hon’ble NGT dated 13.02.2023
w.r.t said OA no. has been downloaded from the website wherein, the matter is posted on
17.03.2023. The main issue is related to the encroachment of water bodies for which revenue

authority has to answer.

Further, in this regard, it is to be informed here that, the DEO of this office had earlier inspected
the project site on 06.06.2022 while processing CFE application and the inspection report had
been forwarded to BO vide n0.358 dated 17.06.2022 wherein it was reported that, as per village
map, there is nala/drain passes in the project area in Sy No.30 and 9. However, as per CDP-2015,
there is no nala/drain present in these survey numbers. Also, CFE has been issued by the BO on
30.07.2022 wherein a condition has been stipulated that the applicant shall earmark buffer

distance as per the bylaws of the local planning authority. -

Now, in view of the upcoming hearing before Hon’ble NGT, the project “United Projects
Suncity” has been inspected by the undersigned on 15.03.2023 vide ref (2) to verify the present
status of the project. The inspection report of the same is herewith enclosed for your kind

reference.

P.T- 0

Website :http://kspcb.nic.in
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Further, it is to be |

been made as th: gogngd here that, in the said OA no. as Hon’ble Chairman, SEO & EO have

prepared and herewit}lz N eImS/partles along with other officers, the draft action taken report is
enclosed for further needful and to file it before Hon’ble NGT through

BO itself, g .
» Since the case is coming up for hearing on 17.03.2023.

The main issye j
ue is
has to answer. T]:‘:l%sl;ed to the encroachment of water bodies for which revenue authori
me may be brought to the kind notice of Board Advocate who_is

representing Hon’ble NGT case at Chennai.

This is for your kind information and further needful.
Yours faithfully

Sd/-
Environmental Officer
RO-Mahadevapura

Copy to:
ﬂl./Law Officer-Legal secgion, Parisara Bhavan, KSPCB, Bengaluru for kind information.
. ZSEO-BNG-EAST, 3" floor, Nisarga Bhavan, KSPCB, Bengaluru for kind information.

3. Case file.
Enviromqga‘l’m'

RO-Mahadevapura
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Action taken report with respect to Hon’ble NGT OA No.13/2023

Preamble:

Earlier, M/s. United Projects authorities have obtained Environmental Clearance (EC) from State
Level Environment Impact Assessment Authority (SEIAA) - Karnataka on 27.05.2022 for
construction of Residential Apartment building project with 404 number of flats having total

built up area (TBUA) of 62,054.70 sq.m. Copy is herewith annexed as Annexure-I.

Later, M/s. United Projects Suncity authorities has applied and obtained Consent for
Establishment (CFE) from the Karnataka State Pollution Control Board (KSPCB) for
construction of Residential apartment at Sy No. 3/1A3, 8/5, 9/7, 30/3 of Sadaramangala village,
KR Puram Hobli, Bangalore East Taluk, Bengaluru with 404 flats having Total Built Up Area
(TBUA) of 62,054.70 sq.m, for water consumption of 273 KLD, sewage generation of 219 KLD
and Sewage Treatment Plant (STP) capacity of 250 KLD on 30.07.2022. Copy is herewith
annexed as Annexure-II. The said CFE has been issued with a condition that the applicant shall

earmark buffer distance as per the bylaws of the local planning authority.

Later, Regional Office-Mahadevapura, KSPCB had received copy of private notice & legal
notice from Brinda.A.S, Advocate through Zonal Senior Environmental Officer (ZSEO)
pertaining to Hon’ble NGT OA No.I3 of 2023 w.r.t Residential Apartment project “United
Projects Suncity” wherein it is stated that “United Projects Suncity” have encroached the
WATER BODY along with its BUFFER ZONE and attempt to construct the building on the
water body. Hence, in this regard, a letter was addressed by Regional Office-Mahadevapura to
the project authority (P/A) vide no.1386 dated 07.01.2023 seeking compliance to the legal
notice. Copy is herewith annexed as Annexure-III. However, the P/A had failed to reply to the

notice.

1 i Officer
nior Env:ronmenta! o
Developimen
infrastructure & Lak.e ‘ e
Karnataka State Pollution Control Board,
Bengaluru



Further, the order of Hon’ble NGT dated 13.02.2023 w.r.t said OA no. was downloaded from the
website wherein, the matter was posted on 17.03.2023. Hence, in view of verifying the present
status, the project was inspected by the Environmental Officer, Regional Office-Mahadevapura,
KSPCB on 15.03.2023. Copy of the inspection report is herewith annexed as Annexure-1V.

Meanwhile, the P/A has submitted their reply vide letter dated 11.03.2023 along with supporting
documents stating that, the project construction has been taken up upon obtaining all the

required NOCs. Copy of the reply letter and documents is herewith annexed as Annexure-V.
On verification of the documents submitted by the P/A, following facts have been noted:

1. As per village map, there is a nala/drain passing in the project area in Sy.No.30 and 9.
However, as per CDP-2015, there is no nala/drain present in these survey numbers.

2. M/s. United Projects Suncity has obtained Site plan approval from BBMP on 27.04.2022,
as per which, nala kharab area has been marked and there is no development within the
kharab area.

3. As per endorsement copy issued by BBMP dated 27.08.2021, the nala/drain present in
sy.n0.9/7 & 30/3 as per Village map is a lead of drain and does not belong to
primary/secondary/tertiary category of drain and no buffer is applicable and as the path of
said nala/drain has already been changed to Sy.no.3/1A, 5.15 gunta to be reserved for
lead of drain.

4. Order has been issued by DC, Bengaluru on 29.12.2021 w.r.t path change of above said
nala/drain.

5. Nala kharab area marked in approved BBMP site plan is in-line with the Survey sketch of

path change of above said nala/drain.

Hence, the above said information along with Annexures is herewith respectfully submitted and
KSPCB will be obliged to provide any additional information if so required by this Hon’ble

Tribunal and we hereby submit this report for kind consideration

i _ W 3 \¢2
dafzi o
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ENVIRONMENTA

CLEARANCE

L]

PARIVESH

(Pro-Active and Responsive Facilitation by Interactive,

and Virtuous Environmental Single-Window Hub)

S TR AT A - . aA S s

Annezune=-T

L Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), Karnataka)

To,
The Partners
M/S. UNITED PROJECTS
No.95/1, Dommasandra Village, Bidarahalli Hobli, Bangalore East Taluk,
Bangalore -560067
Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding
Sir/Madam,
n for Environmental Clearance (EC)

This is in reference to your applicatio ¢
in respect of project submittqdﬁt;é)’,_fhg]*S;E?!A‘A. vide proposal number
SIA/KA/MIS/250601/2022 dateq,xqgfﬁmar.2022-,1é3ig ticulars of the environmental

jectare as:below:: s,

clearance granted to the pro;g}g}:tj A7 . \f
1. EC Identification No. EC22B038KA]53177
(m ey %
2. File No. SEIAA‘OBQCO 2022
. i b {j
3. Project Type ;,« 2. E}é t
4, Category ; ‘2,‘{?‘ - 45) f -
5. Project/Activity inclm;ing’?*i = uilding’a g“!_fConstruction projects :
Schedule No. 7 W% iy & |
6. Name of Project '5';, o _ ;“‘E:?,[_Ojects ;
7. Name of CompanyIOrganlzatil%r_l‘ 'I\:‘I/E'E']ﬁIT;I"ED PROJECTS “'
8. Location of Project Cls iKarataka ‘I
9. TOR Date N/A l

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
Sri Vijay Mohan Raj V.,IFS
Date: 27/05/2022 Member Secretary
SEIAA - (Karnataka)

Note: A valid eqvironmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification

number in all future correspondence.

This is a computer generated cover page.
|

EC Identification No. - EC22B038KA153177  File No. - SEIAA 08 CON 2022 Date of Issue EC - 27/05/2022 Page 1 0of 13
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ment Authority-Karnataka

wma
nment Impact Assess
(3) of E(P) Act, 1986)

nment of India, under section 3

state Level Enviro
(Constituted by MoEF, Gover

No. SEIAA 08 CON 2022

To,
Mr. R Gangadhar & 8 Pradeep
M/s United Projects
No.95/1, Dommasandra Village,
BidarahalliHobli, Bangalore East Taluk,

Bangalore — 560067
Sir,
Sub:  Construction of Proposed Residential Apartmentproject at Sy. Nos.3/1A3,
8/, 9/7 & 3073, Sadaramangala Village, K. R. Puram Hobli, Bangalore East
Taluk, Bangaloré Urban District, Bangalore by M/s United Projects - Issue
of Environmental Clearance — Reg.
kR ;
your online application dated 08t January 2022 bearing proposal
ssed to SEIAA, Karnataka and subsequent letters
ka furnishing further information seeking prior
ct under the EIA Notification, 2006. The

This has reference to
No. SIA/KA/MIS.I250601/2022 addre
addressed to SEIAA/SEAC Kamata

Environmental Clearance for the above proje
proposal has been appraised as per the procedure prescribed in the provisions of the EIA

Notification, 2006 on the basis of the mandatory documents enclosed with the application
viz., the Form 1, Form 1A, conceptual plans and the additional clarifications furnished in
response to the observations of the SEAC, Karnataka. SEAC has recommended for issue of

Environmental Clearance in their meeting held on 12" April 2022.
a, noted that M/s United Projects have proposed for construction of

ot area of 20,661.095qm. The total built up
Wing 1: Stilt Floor +

2. It is inter-ali
Residential Apartment Building Project on a pl
area is 62,054.70 Sqm. The proposed project consists of 404 Flats with
GF + 3UP + Terrace and Wing 2: Stilt Floor + GF + 3UP + Terrace. Total parking space
445 No’s of Cars. Total water consumption is 305.69 KLD (Fresh water +
ted is 244.55 KLD. The project proponent has
he project shall

proposed is for
Recycled water). The total wastewater genera
proposed to construct Sewage Treatment plant with capacity of 250KLD. T
have DG sets of 2 Nos X 500 KVA as alternative source of power supply. The total project

cost is Rs.161.60 Crores.

f the relevant documents submitted by

3. The SEIAA Karnataka afier due consideration o
d in response to its observations and

the project proponent, additional clarifications furnishe
the recommendation of the SEAC have in their meeting held on 7" May 20221and decided to

-
-

T / “,—/
ec RepmieRE: 7 S Buildi ]
oA, T B A R & B oo 280 R TR oy A\
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accord Environmental Clearance in accordance with the provisions of Envn()nmcntal. Imp :
Y _ . arlef o ceo

Assessment Notification-2006 and its subsequent amendments, subject to strict complian

the following terms and conditions: -

I.  Statutory Compliance.

i)

vi)

vii)

viii)

ix)

X)

1.
1)

EC |dentification No. - EC22B038KA153177  File No. - SEIAA 08 CON 2022 Date of Issue EC- 7&05!2022

The project proponent shall obtain all necessary clearance/  permission hrem allf
relevant agencies including town planning authority before commenceme‘nl.o

work. All the construction shall be done in accordance with the local building
byelaws.

. : ty of
The approval of the Competent Authority shall be obtained for structural stafcsy o
the constructions due to earthquakes, adequacy of ﬁreﬁghllﬂ&’: equlp.mem etcasp
National Building Code including protection measures from lightening etc.

The project proponent shall obtain forest clearance under the provisions of Forest
(Conservation) Act, 1980, in case of diversion of forest land for non forest purpose
involved in the project.

The proponent shall obtain clearance from the National Board for wildlife, if
applicable.

The project proponent shall obtain Consent to Establish / Operate under the
provisions of Air (Prevention & Control of Pollution) Act, 1981 and the Wa'ter
(Prevention & Control of Pollution) Act, 1974 from the concerned State Pollution
Control Board/ Committee.

The project proponent shall obtain the necessary permission for drawl of ground
water / surface water required for the project from the competent authority.

A certificate of adequacy of available power from the agency supplying power to
the project along with the load allowed for the project should be obtained.

All other statutory clearances such as the approvals for storage of diesel from
Chief Controller of Explosives, Fire Department, Civil Aviation Department shall

be obtained, as applicable, by project proponents from the respective competent
authorities.

The provisions of the Solid Waste Management Rules, 2016, e-Waste

(Management) Rules, 2016, and the Plastics Waste Management Rules, 2016 shall
be followed.

The project proponent shall follow the ECBC/ECBC-R prescribed by Bureau of
Energy Efficiency, Ministry of Power strictly.

Air quality monitoring and preservation

Notification GSR 94(E) dated 25.01.2018 of MoEF&CC regarding Mandatory
Implementation of Dust Mitigation Measures for Construction and Demolition
Activities for projects requiring Environmental Clearance shall be complied with.

f’———-

Page 3 of 13
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i) A management plan shall be drawn up and implemented to contain the Cutrey
1 ¢ . ‘ . . |
| exceedance if any in ambient air quality at the site

ii) The project proponent shall install system to carryout Ambjent Air

Quality
monitoring for commonv/criterion parameters relevant to the majp po

”Utants

released (e.g. PMio and PMas) covering upwind and downwind directiong during
the construction period.

iv)  Diesel power generating sets proposed as source of ba'ckUp power should pe of

enclosed type and conform to rules made under the Enviro

nment (Protection) Act,
1986. The height of stack of DG sets should be equal to the height needed for the
combined capacity of all proposed DG sets. Use of lo

W sulphur djege] The
location of the DG sets may be decided with in consultation with State Pollution
Control Board.

Construction site shall be adequately barricaded before the construction beging,
Dust, smoke & other air pollution prevention measures shall be provided for the
building as well as the site, These measures shall include screens for the buildin
under construction, continuous dust/ wind breaking walls al] around the site (at
least 3 meter height). ?lastic/tarpaulin sheet covers shall be provided for vehicles
bringing in sand, cemeitt, murram and other construction materials prone to
causing dust pollution at the site as well as taking out debris from the site.
vi)  Sand, murram, 1oése’soil, cement, stored on site shall be covered adequately so as
to prevent dust p_ollutipn. ;
Vi) Wet jet shall be provided for grinding and stone cutting,
Vi) Unpaved surfaces

and loose soil s
suppress dust.

hall be adequhte]y sprinkled with water to
ix)

Demolition Waste Rules
The diesel generator Sets to be used during construction phase shall be low sulphur
diesel type and shall

X I Cntal
conform to standards prescribed under Environm
(Protection) Rules for air and noise emission standards,

2016.
X)

' k
Xi)  The gaseous emissions from DG set shall be dispersed through adequatgGStsa:ts
height as per CpCR standards. Acoustic enclosure shall be provided to the

to mitigate the nojse

\ ; ion of
pollution. Low sulphur diesel shall be used. The loca(tglemral
the DG set and exhaust pipe height shall be as per the provisions of the
Pollution Control Board (CPCB) noms,
L water quality monitoring and Preservation £
. . o flow o
1) The natura] drain system should be maintained for ensuring unrest?ote: hmough
Wwater. No construction shall be allowed to obstruct the natural drmﬂgfc"tpe and
the site, on Wwetland and water bodies. Check dams, bio-swales, landsca

Scanned with CamScanner
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1i)

iv)

V)

vi)

vii)

viil)

ixX)

X)

xi)

xii)

EC Identification No. - EC22B038KA153177  File No. - SEIAA 08 CON 2022 Date of Issue EC - 27/05 202{

: taining the
other sustainable urban drainage systems (SUDS) are allowed for maintaining
drainage pattern and to harvest rain water.

ible.
Buildings shall be designed to follow the natural topography as much as Poss!
Minimum cutting and filling should be done.

: rovided in
Total fresh water use shall not exceed the prOPOSCd requirement as p
project details.

The quantity of fresh water usage, water recycling and rainwz‘ner harves}:mgr;l":::
be measurcd and recorded to monitor the water balance as projected by t' e C? l.(l) -
proponent. The record shall be submitted to the Regional Office, MoEF&CC along
with six monthly Monitoring reports.

A certificate shall be obtained from local body supplying w'ater, specifying tge
total annual water availability with local authority, the quantity ?f wa‘ter alr;:ahy
committed, the quantity of water allotted to the project under consideration an t ;
balance water available, this should be specified separately for ground water an
surface water sources, ensuring that there is no impact on the other users.

At least 20% of the open spaces as required by the local building bye:-laws shall be
pervious. Use of Grass pavers, paver blocks with at least 50% opening, landscape
etc. would be considered as pervious surface.

Installation of dual pipe plumbing for supplying fresh water for drir.mking, cooking
and bathing etc and other for supply of recycled water for flushing, landscape
irrigation, car washing, thermal cooling, conditioning etc. shall be done.

Use of water saving devices/ fixtures (viz. low flow flushing systems; use of low

flow faucets tap aerators etc) for water conservation shall be incorporated in the
project area.

Separation of grey and black water should be done by the use of dual plumbing

system. In case of single stack system separate recirculation lines for flushing by
giving dual plumbing system be done.

The project proponent shall identify a suitable source 0

f treated water for
construction and

submit an MOU/Agreement with such suppliers. If so the supplier
identified shall be responsible for treatment of water with appropriate technology to
the standards required for constriction purpose.

The local bye-law provisions on rain water harvesting should be followed. If local
bye-law provision is not available, adequate provision for storage and recharge

should be followed as per the Ministry of Urban Development Model Building
Byelaws, 2016.

A rain water harvesting plan needs to be designed where the recharge bores of
minimum one recharge bore per 5,000 square meters of built up area and storage
capacity of minimum one day of total fresh water requirement shall be provided.
In areas where ground water recharge is not feasible, the rain water should be

¥

Page 5 of 13
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Xiit)
Xiv)

XV)

Xvi)

Xvil)

Xviii)

Xix)

XX)

XXi)

XXii)

Iv.
i)

EC Identification No. - EC22B038KA153177 File No. - SEIAA 08 CON 2022 Date of Issye EC - 2705/

Noise monitoring and prey

l LRI

harvested and stored for reuse. The ground water shall not be withdrawp Withoy,
approval from the Competent Authority.

All recharge should be limited to shallow aquifer.
No ground water shall be used during construction phase of the project,

Any ground water dewatering should be properly managed and sha| conform ¢,
the approvals and the guidelines of the CGWA in the ma.tter. Formal approva|
shall be taken from the CGWA for any ground water abstraction or dewatering,
The quantity of fresh water usa

ge, water recycling and rainwater harvesting shal]
be measured and recorded to monitor the water bal

ance. The record shy| be
submitted to the Regional Office, MOEF&CC along with six monthly Monitoring
reports.

Sewage shall be treated in the STP based on MBBR/SBR Technology with tertiary
treatment i.e. Ultra Filtration. The treated effluent from STP shall be recycled/re-
used for flushing, landscaping and HVAC cooling. No treated water shall be
discharged to municipal drain.

No sewage or untreated effluent water would be discharged through storm water
drains, ; '

The existing water body,

canals and rajakaluve and other drainage and water
bound structures shall be retained unalter

ed with due buffer zone as applicable and
maintained under tree cover,

Onsite sewage treatment of capacity of treating 100% waste water to be installed
The installation of the Sev

vage Treatment Plant (STP) shall be certified by an

treated water shal] be dis
Environmem, Forest and
promoted.

er, and other end-yses, Excess
atutory norms notified by Ministry of .
€ Natural treatment systems shall be

charged as per st
Climate Chang

» shall be collected,
er the Minist

Ty of Urban Development, Central Public
Engineering Organization (CPHEEO) Manual on
Sewerage and Sewage Treatment Systems, 201 3.

ention

—
22 Page6of13
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noise level during constructiop phase, 5o as to conform to the stipulated standards
by CPCB / SPCB.

)  Noise level survey shall be carr
this regard shall be submitted to
monthly compliance report,

cd as per the prescribed guidelines and report in
Regional Officer of the Ministry as a part of six-
i) Acoustic enclosures for DG sets
operating personnel shall be im
due 1o ground sources,

, Noise barriers for ground-run bays, ear plugs for
plemented as mitigation measures for noise impact
V) The project proponent shall ensure the time specification prescribed by the
Honourable High Court of Karataka in WP, No. 1958/2011 (LB - RES - PIL) on
04.12.2012 for different activitics involved in construction work

V. Energy Conservation measures

1)  Compliance with the Energy Conservation Building Code (ECBC) of Bureau of

Energy Efficiency shall be ensured. Buildings in the States which have notified
their own ECBC, shall comply with the State ECBC.

ii)  Outdoor and common area lighting shall be LED.

Concept of passive solar design that minimize energy consumption in buildings by
using design elements, such as building orientation, landscaping, efficient building
envelope, appropriate fenestration, increased day lighting design and thermal mass

etc. shall be incorporated in the building design. Wall, window, and roof u

-values
shall be as per ECBC specifications.

V) Energy conservation measures like installation of LED for the lighting the area

outside the building should be integral part of the project design and should be in
place before project commissioning.

v)  Solar, wind or other Renewable Energy shall be installed to meet electricity
generation equivalent to 1% of the demand load or as per the state level/ local
building bye-laws requirement, whichever is higher.

vi)  Solar power shall be used for lighting in the apartment to reduce the power load
on grid. Separate electric meter shall be installed for solar power. Sol
heating shall be provided to meet 20% of the hot water demand of the commercial
and institutional building or as per the requirement of the local building bye-laws,
whichever is higher. Residential buildings are also recommended to meet its hot
water demand from solar water heaters, as far as possible.

ar water

VL. Waste Management

1) A certificate from the competent authority handling municipal solid wastes,
indicating the existing civic capacities of handling and their adequacy to cater to
the M.S.W. generated from project shall be obtained.

ii)  Disposal of muck during construction phase shall not create any adverse effect on
the neighboring communities and be disposed taking the necessary precautions for

EC Identification No. - EC22B038BKA153177  File No. - SEIAA 08 CON 2022 Date of Issue EC - 2[/05/2032 Page 3
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ly in approved sites witp th
of people, Of 8
d health aspects

seneral safety. an X
genera y ¢ authority.

approval of competen

ins must be provi )
y b chall be segreg

ded and at the ground level for fac1litating
iii)  Separate wet and dr Jted into wet garbage and e

segregation of waste. Solid waste

materials. . i« Waste Converter within ¢t
iv)  Organic waste compost/ Vermiculture pit/ Organ;c/day st bo installed. he
) prc‘—nlwiscs with a minimum capacity of 0.3 kg /perso horized recyolers ¢
‘ orize cler
¥) Al non-biodegradable waste shall be handed over to auth yelers for

, i ecyclers.
whicl a written tie up must be done with the authorized recy |
ring construction phase, shall be disposed off as

. ) . d du .
vi)  Any hazardous waste generate ih necessary approvals of the State Pollution

per applicable rules and norms wi
Control Board.

vii) Use of environment friendly materials in bricks, blocks ar}d other <.:onstruct}0n
materials, shall be required for at least 20% of the construction matt?na[ quantity.
These include Fly Ash bricks, hollow bricks, AACS, Fly Ash Lm}e Gypsum
blocks, Compressed earth blocks, and other environment friendly materials.

viii)  Fly ash should be used as construction material as per the provision of Fly Ash
Notification of September, 1999 and amended as on 27" August, 2003 and 25"
January, 2016. Ready mixed concrete must be used in construction.

ix)  Any wastes from construction and demolition activities related thereto shall be

managed so as to stri(l:tly\. conform to the Construction and Demolition Waste
Management Rules; 2016.

x)  Used CFLS/TFLS/LED should be properly collected and disposed off/sent for
recycling as per the prevailing guidelines/ rules of the regulatory authority to avoid
mercury contamination.

VII. Green Cover

i)  No tree cutting/transplantation should be carried out

unless exigencies demand.
Where absolutely necessary, s

tree transplantation shall be with prior permission

ry authority. Old trees should be retai

: : tained based on
girth a.nd age regulations as may be prescribed by the Forest Depart t
Plantations to be ensured species (cut) to species (planted) partment.

should not be used for landscaping,

i) Where'the trees need to be cut with prior permission, fr
Authority, compensatory plantation in the T om the concerned local

ati 10
W0 of 1:10 (j.e, Planting of 10 trees for

|dentification No. - EC22B038KA153177

-~

File No. - §
EIAA 08 CON 2022 e Of Isue EC _ phyoelamr
/0f/2022 Page 8 of 13
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every | tree that is cut) shall be done and maintained. Plantations to be ensured
species (cut) to species (planted).

iv)  Topsoil should be stripped to a depth of 20 cm from the areas proposed for
buildings, roads, paved areas, and cxternal services. It should be stockpiled
appropriately in designated areas and reapplied during plantation of the proposed
vegetation on site.

VIII. Transport

i) A comprehensive mobility plan, as per MoUD best practices guidelines
(URDPF]), shall be prepared to include motorized, non-motorized, public, and
private networks. Road should be designed with due consideration for

environment, and safety of users. The road system can be designed with these
basic criteria.

a. Hierarchy of roads with proper segregation of vehicular and pedestrian
traffic.

b. Traffic calming measures.
c. Proper design of entry and exit points.
d. Parking norms as per local regulation.

i{)  Vehicles hired for bringing construction material to the site should be in good
condition and should have a pollution check certificate and should conform to

applicable air and noise emission standards be operated only during nonpeak
hours. ]

iii) A detailed traffic management and traffic decongestion plan shall be drawn up to
ensure that the current level of service of roads within a 5 km radius of the project
is maintained and improved upon after the implementation of the project. This
plan should be based on cumulative impact of all development and increased
habitation being carried out or proposed to be carried out by the project or other
agencies in this 5 km radius of the site in different scenarios of space and time and
the tratfic management plan shall be duly validated and certified by the State
Urban Development department and the P.W.D./ competent authority for road
augmentation and shall also have their consent to the implementation of
components of the plan which involve the participation of these departments.

Provide at the main entrances bell gates, which are located at least 12 inside the

boundary of the project to enable smooth flow of traffic on the main road leading
to the entrance

IX. Human health issues

i)  All workers working at the construction site and involved in loading, unloading,
carriage of construction material and construction debris or working in any area
with dust pollution shall be provided with dust mask.

j Rt
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i)

1ii)

iv)

Vi)

vii)

‘enic measures should be in place before starting

lbe maintained throughout the construction phase,

All required sanitary and hyg
athrooms shall be provided with required mobile

construction activities and to

Sufficient number of toilets/b

toilets, mobile STP for construction workforce N
per National Building Code of

For indoor air quality the ventilation provisions as

India. .
an based on the Hazard identification and Risk

sy preparedness pl .
Emergency prep gement Plan shall be implemented.

Assessment (HIRA) and Disaster Mana
Provision shall be made for the housing of construction labour within the site with
all necessary infrastructure and facilities such as fuel for cooking, mobile toilets,
mobile STP, safe drinking water, medical health care, creche etc. The housing may
be in the form of temporary structures to be removed after the completion of the

project.
Occupational health surveillance of the workers shall be done on a regular basis.

A First Aid Room shall be provided in the project both during construction and

operations of the project.

X. Corporate Environﬁzeht:i{esponsibilify

)

ii)

1i1)

The project proponent shall comply with provision contained in OM vide F.No.
22-65/2017-1A.11I dated 20™ October 2020, of the Ministry of Environment, Forest
and Climate Change as applicable, regarding Corporate Environment
Responsibility and shall execute the action plan of Providing Primary Health Care
facility, Development of Green Belt, providing Drinking water/Sanitation and
providing Smart Class Room facility for nearby Govt Primary School, as
submitted vide letter dated 23.05.2022.

The company shall have a well laid down environmental policy duly approved by
the B(?ard of Directors. The environmental policy should prescribe for standard
operz{tmg procedures to have proper checks and balances and to bring into focus
any infringements/deviation/violation of the environmental / forest / wildlife
Port.ns /- conditions. The company shall have defined system of reporting
infringements / deviation / violation of the environmental / forest / wildlife :orms /
conditions and / or stakeholders / stake holders. The ¢co il 1 dl .
in this regard shall be submitted to the MoEF&CC as 2 pI;l); of si: mooz;rthlr:Serl; "

A separate Environmental Cell both at the project and company head quarter level

. . ’
with qualified personnel shall be set up under the control of senior Executive, who
. The project ’ : '

i i proponent enter into an
agreement with the prospective buyers/ tenants 1 ensure th}:t tl intain the
cell and take care of all environment concems during the op:-: t?ey m}fun aof ",

ration phase

t : Ed S

— -
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iv)

Action plan for implementing EMP and environmental conditions along with
responsibility matrix of the company shall be prepared and shall be duly approved
by competent authority. The’year wise funds carmarked for environmental
protection measures shall be kept in separate account and not to be diverted for

any other purpose. Year wise progress of implementation of action plan shall be
reported to the Ministry of Environment, Forest and Climate Changc/Regional

Office along with the Six Monthly Compliance Report.

XI. Miscellaneous

D)

i)

ii1)

’ vi)

vii)

viii)

The project proponent shall prominently advertise it at least in two local
newspapers of the District or State, of which one shall be in the vernacular
language within seven days indicating that the project has been accorded
environment clearance and the details of MoEFCC/SEIAA website where it is

displayed.
The copies of the environmental clearance shall be submitted by the p

proponents to the Heads of local bodies, Panchayats and Municipal Bodies in
addition to the relevant offices of the Government who in tun has to display the

same for 30 days from the date of receipt.

in the construction material such as stones and
ved quarries and other construction material

roject

The Project Proponeﬁt shall obta
aggregates etc. only from the appro
shall also be procured from the quthorized agencies/traders.

The project proponent shall not use Kharab land if any for any purpose and keep
available to the general public duly displaying a board as public property. No
structure of any kind be put up in the Kharab land and shall be afforested and
maintained as green belt only.

The Project proponent shall build in infrastructure required for use of Piped
Natural Gas (PNG) such as pipelines and space for installation of PNG distribution
equipment for both domestic/commercial purpose and DG set and shall ensure that
PNG is supplied for both commercial and for DG sets instead of other type of
fuels.

The project proponent shall upload the status of compliance of the stipulated
environment clearance conditions, including results of monitored data on their
website and update the same on half-yearly basis.

The project proponent shall submit six-monthly reports on the status of the
compliance of the stipulated environmental conditions on the website of the
ministry of Environment, Forest and Climate Change at environment clearance
portal.

The Half Yearly Compliance Reports (HYCRs) with its contents of a covering
letter, compliance reports, and environmental monitoring data has to be in PDF
format merged into a single document. The email should clearly mention the name
of project, EC No & date, period of submission and to be sent to the Regional

r
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spoftfChesl awcp'ttdlt)}: environmental statement for each finangyy
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Sl i od State Pollution Control Board as prescribed undey

year in Form-V to the concern 15515 amerded subsequently and e

the Environment (Protection) Rules, 1930,

the website of the company.

X)

approval of the project by the con.cemed al'lthoritie]:, cor'nn:encmg the lang
development work and start of production operation by the project.
X)  The project authorities must strictly adhere to the stipulations made by the State
Pollution Control Board and the State Government,

The project proponent shall abide by all the commitments and recommendations '
made in the EIA/EMP report and also that during their presentation to the Expert
Appraisal Committee, . «

Xil)

Xiii)  No further expansion or modifications in the plan shall be carried out without prior
Environmental Clearance from thie competent authority,
Concealing factual daty o submission of false/fabricated datq may result in
Tevocation of thig 'envirOnmantal'clearance and attract actjop under the provisions
of Environment (Protection) Act, 1986,

Xiv)
Xv)

Xvi)  The SEIAA, Kamataka reserves the right o stipulate additiong] conditions if found
necessary, The Company in a time bound
conditions,

anner shg|] implemenpt these
xvii)  The Regional Office of MoEF

xviii)  The above conditions shall pe enforceq, inter-alj, under g, .
Water (Prevention & Control of Pollution) Act, 1974 the Provxsmns of the
Control of Pollution) Act, 1981, the Environ; o

Hazardous and Other Wagtes (Manag

2016 and the Public Lj

Ir (|
lon) Agg
- sboun dary > 1986,
ability Insurance Act, 199
and Rules and any other orders p

OVCment) RUles
along ¢ . i
assed by (he Hon'ble Su ith thej, amen, dmentg |
High Courts and any other Court of Law relating g the Subjecy ourt of Ingiy /
i i “Umnatte,
xix)  Any appeal against this EC shall 1je With the L
within a period of 30 d

ationg] Greepy T

aYs as prescribeq under Section 16 Ofnb

nal, ifPreferred
Tribunal Act, 2010. Nationgj Greep

N
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X1, Additional Condition

1. Assured water supply, commensurate with the ultimate occupancy envisaged in
the project, shall be ensured before commencement of the project.

2. 25% of parking space shall have charging facility to enable charging of electric
vehicles.

3. The PP shall strictly adhere to the local Planning Authority Bye-Laws.

4. The PP shall leave the kharab area for free access to public.

Yours faithfully,

(Vijay Mohan Raj V)
ember Secretary,
-SEIAA, Kamataka.

Copy to:

The Secretary, Miniéfry of Environment, Forests and Climate Change, Indira
Paryavaran Bhavan, Jor Bagh Road, Aliganj, New Delhi — 110 003.
The Commissioner, Bruhat Bengaluru Mahanagara Palike (BBMP), N.R. Square,

9

Bangalore — 560 002.

o

The Member Secretary, Karnataka State Pollution Control Board, Bengaluru.
4.

The APCCF, Regional Office, Ministry of Environment & Forests (SZ), Kendriya

Sadan, IV Floor, E & F wings, 17" Main Road, Koramangala II Block, Bengaluru —
560 034,

5. Guard File.

Validity Qwn
Digitally signed Byt
ReIV.IFS

Member Secrelg]

Date: 5/27/2022 5:46:29 PM
- 022 Page 13 of 13
EC Identification No. - EC22B038KA153177  File No. - SEIAA 08 CON 2022 Date of Issue EC - 27/05/2

17

Scanned with CamScanner



Consent For Establishment (CFEs) K arnataka State Pollution Control Board
————————onsent No. CTE-332585 Vaiid Parisara Bhavana,No.49, Church
N s | 5 = |
— — T — upto: 29/07/2027 Street,Bengalur u-560001

.\ | /4 plo: Tele: 080-25589112/3, 25581383

Fax:080-25586321

Industry Colour: RED Industry Scale: LARGE email id: ho@kspch.gov.in
(Thisdocument contains 5 pages including annexure & excluding additional conditions)
Consent Order ~ CTE-332585 PCB ID: 131439 Date. 30/07/2022
No.
To,
The Applicant

Residential Apartment by United Projects

Sadaramangala village, K.R
Puram Hobli, Bangalore East
Taluk. Bangalore Urban Di

Sir,

Sub:  Consent to Establish under the Water (Prevention & Control of Pollution) Act, 1974 & the Air (Prevention &
Control of Pollution) Act, 1981-reg.,

Ref: 1. CFE application submitted by the industry/organization on 08/06/2022 at Regional Office

2. Inspection of the project site by Regional Officer Bangalore on 06/06/2022
Mahadevapu
ra

3.Proceedings of the ECM dated 25/07/2022 ,held on 18/07/2022

With reference to the above, Karnataka State Pollution Control Board hereby accords Consent for Establishment for
new Activity under the Water (Prevention & Control of Pollution) Act, 1974 & the Air (Prevention & Control of
Pollution) Act, 1981 at the location indicated below subject to the following terms & conditions.

Location:

Name of the Applicant: Residential Apartment by United Projects

Address: Sy. No. 3/1A3, 8/5, 9/7, 30/3, Sadaramangala Village, KR Puram Hobli, Bengaluru

East Taluk

Industrial Area: Not In LA, Sadaramangala village,
Taluk: BBMP- W- 54, District: Bangalore Urban

Conditions:

1. This consent for establishment is valid up to  29/07/2027 from the date of issue.

2. The applicant shall not undertake expansion/diversification without the prior consent of the Board.

3.

The applicant shall obtain necessary license/clearance from other relevant statutory agencies as required under the
law.

4. Thisconsent is granted considering the following activities:

Sr Product Name Applied Qty Unit
1 residential apartment with 404 flats with tbua of 62054.70 SOM 1.0000 Number
I. WATER CONSUMPTION:
1. The source of water shall be from BWSSB and total water consumption shall be as below.
Particulars Water consumption(KLD)
Others..... 273.0

-_—
(o 0]
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Consent For Establishment (CFEs)

=—==———— Consent No. CTE-332585 Valid
“7;' upto: 29/07/2027
Industry Colour: RED Industry Scale: LARGE

(This document contains

Karnataka State Pollution Control Board
Parisara Bhavana,No.49, Church
Street,Bengalur u-560001

Tele: 080-25589112/3, 25581383
Fax:080-25586321

email id: ho@kspch.gov.in

5 pagesincluding annexure & excluding additional conditions)

II. WATER POLLUTION CONTROL:

1.The discharge from the premises of the applicant shall pass through the terminal manhole/manholes where from the
Board shall be free to collect samples in accordance with the provisions of the Act or Rules made there under.

2. The applicant shall treat the domestic wastewater from the factory in septic tank with soak pit. No overflow from the
soak pit is alowed. The septic tank and soak pit shall be designed as per 1S 2470 Part - | andPart- |1

3. The applicant shall treat the domestic wastewater in the Sewage Treatment Plant (STP) as per the proposal
submitted.It shall meet the standards specified in Annexure-1 & shall be used on land for gardening/greenbelt within the
factory premises.

4. The quantity of domestic waste water and trade effluent generated from the proposed industry shall not exceed the
permitted quantity as indicated below

Discharge of effluentsunder the Water Act:

Sl. No.

Description Permitted Quantity of M ode/Place of disposal
dischargein KLD

1 Others .....

219.000 Sewage effluent shall be
discharge into STP of
capacity 250 KLD, treated to
standards stipulated at all
times and used for
secondary urban purposes
within the premises with Zero
Liquid discharge outside.

5. Theapplicant shall treat the trade effluent in proposed ETP which consists of the following;

STP & ETP details
SINo ETP/STP ETP Code Category Name

ga b~ W N PP

)]

NO
STP1

STP1
STP1
STP1
STP1

STP1
STP1

BS- Bar Screen

COL P-Collection Tank

EQU P-Equalization Tank

FTP P-Filter Press

SHT S-SLUDGE HOLDING
TANK

CFL T-CARBON FILTER

SFL T-SAND FILTER

Capacity (Meter Units Remarks
Cubic)

1.00
150.00
250.00
1.00
9.00

[ S TSR

=

1.00
1.00

6. The applicant shall ensure that the ETP will treat the effluent to the stipulated standards as indicated in Annexure-|

7. Theapplicant shall not discharge any effluent outside the industry premises.

8. The applicant shall provide separate flow meter for inflow & outflow of effluents through ETP and separate
energy meter and shall maintain alogbook for hourly record of meter reading for the verification of inspecting

offi

cers

9. The applicant shall discharge the effluents only to the place mentioned in the Consent order.
[11. AIR POLLUTION CONTROL:

1. The Source of emission, Stack height & Air Pollution Control (APC) measures shall be as specified in
ANNEXURE-II.
2. The applicant shall provide port holes for sampling of emission, access platforms for carrying out stack

sampling, electrical points and all other necessary arrangements including ladder as indicated in Annexure-I1.

3. The applicant shall upgrade/modify/replace the control equipment with prior permission of the Board.

Page-2
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Consent For Establishment (CFEs) K arnataka State Pollution Control Board
Parisara Bhavana,No.49, Church
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Industry Colour: RED Industry Scale: LARGE email id: ho@kspcb.gov.in

(Thisdocument contains 5 pages including annexure & excluding additional conditions)

IV. NOISE POLLUTION CONTROL:
The applicant shall ensure that the ambient noise levels within its premises during construction and during operational
Egr(i)(\)la_sml not exceed w.r.t Area/Zone as per Noise Pollution (Regulation and Control) Rules, 2000 as mentioned
a) InIndustrial Area75 dB(A) Leq during day time and 70 dB(A) Leq during night time.
b) In Commercial Area65 dB(A) Leq during day time and 55 dB(A) Leq during night time.
c) InResidential Area55 dB(A) Leqg during day time and 45 dB(A) Leq during night time.
d) In Silence Zone 50 dB(A) Leq during day time and 40 dB(A) Leq during night time.
Note: - * Day time shall mean 6 am to 10 pm and Night time shall mean 10 pm to 6 am.

* dB(A) Leqg denotes the time weighted average of the level of sound in decibels on scale A whichis
relatable to human hearing.

* A “decibel” is aunit in which noise is measured.

*  “A” indB(A) Leq, denotes the frequency weighting in the measurement of noise and corresponds to
frequency response characteristics of the human ear.

* Leg: It isan energy mean of the noise level over a specified period.
V.SOLID WASTE (OTHER THAN HAZARDOUSWASTE) DISPOSAL:
1. Theapplicant shall collect, treat and dispose off all solid waste generated from the process other than wastes covered
under the Hazardous and other Wastes (Management & Transboundry Movement) Rules 2016, in such manner so as

not to cause environmental pollution.

2. Thedetails of solid waste generated from the proposed plant and mode of disposal shall be as below.

Sr Solid Waste Name/Type Qty-Unit M ode of
Disposal
1 |STP Sludge = 12.50 Kg/day 0.3750- M.T LAN
2  |solide waste = 909.00 Kg/day 27.2700 - M.T OTH
3 |Organic waste = 545.40 Kg/day 16.4830- M.T LAN
4 |Inorganic waste = 363.60 Kg/day 10.9080 - M.T OTH

VI.HAZARDOUS AND OTHER WASTES (MANAGEMENT & TRANSBOUNDRY MOVEMENT)
RULES 2016:

1. The applicat shall apply and obtain authorization under Hazardous and Other Wastes (Management &
Transboundry Movement) Rules 2016, and comply with the provisions of the said Rules.

VII. GENERAL:

1. Theapplicant shall transport and store the raw materialsin a manner so as not to cause any damage to environment,
life and property. The applicant shall be solely responsible for any damages to environment.

2. Theapplicant shall not commission the proposed plant for trial or regular production unless necessary Water & air
pollution control equipments are installed as specified in the Consent Order.

3. Theapplicant shall ensure that the treatment plant and control equipments are completed and commissioned
simultaneously along with construction of the factory and erection of machineries.

4. The applicant shall not change or alter (a) raw materials or manufacturing process, (b) change the products or product
mix (c) the quality, quantity or rate of discharge/emissions and (d) install/replace/alter the water or air pollution
control equipments without the prior approval of the Board.

5. Theapplicant shall immediately report to the Board of any accident or unforeseen act or event resulting in
release of discharge of effluents or emissions or solid wastes etc. in excess of the standards stipulated. And the
industry shall immediately take appropriate corrective and preventive actions under intimation to the Board.

6. TheBoard reservesthe right to review, impose additional condition or conditions, revoke, change or alter the
terms and conditions.

7. This CFE does not give any right to the Party/Project Authority/Industry to forego any other legal requirement, that is
necessary for setting/operation of the plant.

8. The applicant shall furnish pointwise compliance to the conditions given under this consent for establishment along
with the application for Consent to operate.

N
o
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9. The applicant isliable to reinstate or restore, damaged or destroyed elements of environment at his cost, failing which, the
applicant/occupier as the case may be shall be liable to pay the entire cost of remediation or restoration in advance an
amount equal to the cost estimated by Competent Agency or Committee.

10. The applicant shall comply with all the Conditions and guidelines issued from time to time.

11. The applicant must create structure/facility for rain water harvesting and ground water recharge.

12. The applicant shall develop extensive green belt within the periphery of the plant.

13. This consent isissued without prejudice to Court Cases pending in any Hon’ble Court.

Please note that this is only consent for establishment issued to you to proceed with the formalities for establishment
of the industry and does not give any right to proceed with trial/regular production. For this purpose, separate
consents of the Board for discharge of liquid effluent and the emissions to the air shall have to be obtained by remitting
prescribed consent fee. The application for consent has to be made 45 days in advance of commissioning for trial

production of the plant.

The receipt of this letter may please be acknowledged.

Consent Fee paid : Rs. 125000

Note:

The Conditions Nil mentioned in the schedule are not applicable.
Additional Conditions:

11(2).(6). 11I(2), IV(1), V(1). VI(1) & VII(4) these conditions are not applicable.

The project authorities shall strictly comply with the conditions stipulated in Annexure | contains pages.

The CFE is issued as per the recommendations of the Enforcement Committee Meeting held on 5th May 2022 duly approved by
Member Secretary & Hon'ble Chairman.

COPY TO:
1. The Environmental Officer, KSPCB, Regional Office, Bangalore Mahadevapura for information and to inspect
the
industry during your next visit to the area.
2. Master copy (Dispatch).
3. Office copy.
ANNEXURE- 11
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LOCATION OF SAMPLING PORTHOLES, PLATFORMS, ELECTRICAL OUTLET.

1. Location of Portholes and approach platform:

Portholes shall be provided for all chimneys, stacks and other sources of emission. These shall serve as the
sampling points.The sampling point should be located at a distance equal to atleast eight times the stack or
duct diameters downstream and two diameters upstream from source of low disturbance such as a Bend,
Expansion, Construction Valve, Fitting or Visible Flame or rectangular stacks, the equivalent diameter can
be calculated from the following equation.

2 (Length x Width)
Equivalent Diameter =

(Length + Width)

2. Thediameter of the sampling port should not be less than 100mm dia’. Arrangements should be made so
that the porthole is closed firmly during the non sampling period.

3. Aneasily accessible platform to accommodate 3 to 4 persons to conveniently monitor the stack emission
from the portholes shall be provided. Arrangements for an Electric Outlet Point of 230 V 15 A with suitable
switch control and 3 Pin Point shall be provided at the Porthole location.

4. The ladder shall be provided with adequate safety features so as to approach the monitoring location with
€ase.

FOR AND ON BEHALF OF KARNATAKA
POLLUTION CONTROLBOARD

Signature/_flyjot\ Verified
Digitally signedﬂb
Date: 2022.07‘.36‘ 17:53:05
+05:30 |

N
N
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Regional Office: Bangatore - Mahadevapura e BeleD
Karnataka State Pollution Control Board orvath -':wmﬁ!bd
" NISARGA BHAVAN", 3rd Floor, Thimmalah Road, "xne PS8

Tth'D' Cross, Shivanagar, Bangalore - 560 079. 33 SHE, ITod, dﬂk y . T L erammermenn
Phone : 080-23224002 7de "0 EnRod SN o leaner Karnataka
E-mall: bngmdpura@¥speb govin orivath- 560 OW'BY_RBAD_-L_L towards a clean

’ Ta7 TAn MM
i pate: §7 JAN 707
No. PCB /RO- MDP/United Projects Sun city/Nohce12022-2% ] 3 gé

To. = 3 .
v~ Sri M. Panchaksharaiah Hiremat & Others, Managing Director,
M/s United Projects Suncity,
No.95/1, Dommasandra village,
Bidarahalli Hobli, Bangalore East Taluk- 560 067.

F":f-.f'f”"‘,ﬁ—f’{[",_‘z?ﬂ:;
Lo swamd o 1L ¥ NF G o e C

! i f Pollution)Act,
o Sub: Non-Compliance under the provisions of Water (Prevention and Control 0

i ion in the name of M/s United
.t Residential apartment under construction in _
;’ilze:t;tsﬁ(:giw? at Sy No. 3/1A3, 8/5, 9/7, 30/3 of Sadaramangala village, KR

w Puram Hobli, Bangalore East Taluk -reg.

' i : td.
Ref: 1.CFE issued from the Board vide consent order No. CTE-332585 with PCB ID: 13 1439 d

30.07.2022. o ]
2. Complaint received by this office from Advocate Mrs Brinda A.S. on 28.1 1.2022.

Fd ok

With reference to the above subject, it is to be informed that, the Board has issued a consent for
establishment of your residential apartment in the name M/s United Projects Suncity, at Sy No.
3/1A3, 8/5, 9/7, 30/3 of Sadaramangala village, KR Puram Hobli, Bangalore East Taluk vide
ref(1) with a condition that the applicant shall earmark buffer distance as per the bylaws of the
local planning authority. However, this office has received a complaint from Advocate Mrs Brinda A..S.
through registered post and the same has been received by this office on 28.11.2022 and they have alleged
that “United Projects Suncity” have encroached the WATER BODY along with its BUFFER ZONE and

‘ attempt to construct the building on the water body, the copy of the complaint letter is herewith enclosed
for reference.

In view of the above said facts, ydu afe hereb
which action will be initiated as per the provi
by revoking the CFE issued to you for cons

y directed submit the compliance within 7 days time, failing
sions of Water (Prevention and Control of Pollution)Act, 1974
truction of your residential apartment at the said premises.

Encl: As above, Yoﬁs faithfull
Y,

Environm:?a[t()/ﬁicer ' i

- RO-Mahadevapura.

“Website ‘hitp://kspeb. nic.in 1
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Annexie - TV

vironmentg) Officer, Regional Office —
» Bengalyry

[ Name and address gr——
ss of \
the project Residentig] Project by M/s. U

i j - 8/5
"’ 971, 30/3 hited Projects Suncity at Sy No. 3/1A3, 8/5,
Taluk, of Sadaramangyla village, KR Puram Hobli, Bengaluru East

Bengalury
W
Date of Inspection 15.03.2023
Person contacted

Sri.M.Panchaksharaiah Hiremath-Managing Partner

CFEstatus ]

Obtained CFE vide 10.CTE-332585 dated 30.07.2022 for construction of
Residential Apartment having total BUA is 62,054.70 sq.mtr in an site area
0£20,661.09 sq mtr with 404 flats sprawled across Wing-1: SF + G + 3 UF
*+ TF and Wing-2.: SF + G + 3 UF + TF. The total water consumption is
273 KLD, wastewater generation is 219 KLD and with STP capacity of
250 KLD.

EC details Obtained EC from SEIAA vide 1no.08 CON 2022 on 27.5.2022 for
construction of Residential Apartment building project with 404 number of
flats having total built up area (TBUA) of 62,054.70 sq.m in a site area of
20,661.09 sq mtr sprawled across Wing-1: SF + G + 3 UF + TF & Wing-
2.: SF + G + 3 UF + TF. The total water consumption is 305.69 KLD,
wastewater generation is 244.55 KLD and with STP capacity of 250 KLD
and DG Sets of 500 KVA x 2 No as alternative source of power supply.

Site plan details M/s. United Projects Suncity has obtained Site plan approval from BBMP
on 27.04.2022, as per which, this is a Residential Apartment project having
two wings viz., Wing 1 having 216 units with GBUA of 29,094.83 sq.m &
TBUA of 28,960.31 sq.mt, Wing 2 having 188 units with GBUA of
26,250.62 sq.m & TBUA of 25,969.66 sq.mt in a plot area of 19,668.89
sq mt.

Total: Residential Apartment with 404 flats having GBUA of 55,345.45
sq.m & TBUA of 54,929.97 sq.mt in a plot area of 19,668.89 sq mt.

7 :13°0° 421" N
d
Irjiﬁgilt:de :77°44 16.84” E
Preamble:

M/s. United Projects Suncify authorities have‘ obtained CFE vide n0.CTE-332585 dated 30.07.2022
for construction of Residential Apartment havmg total BUA is 62,054.7¢ Sq.mtr in an site area of
20,661.09 sq mtr with 404 flats sprayvlec-l across Wing-1: SF + G + 3 UF + TF and Wing-2.: SF+ G + 3
UP" + TF. The total water consurqptlon 1s 273 KLD, wastewater generation is 219 KI,D and with STP
capacity of 250 KLD and obtained EC from SEIAA vide no 08 CON 2022 on 27.05.2022 for |

1
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construction of Residential Apartment building project with 404 number of flats having total built up
ia;;a (TBUA) of 62,054.70 Sq.ll)n in a site area (E;f l;0,J661.09 sq mtr sprawled across Wing-1: SF + G+3

+ TF & Wing-2.: SF + G + 3 UF + TF. The total water consumption is 305.69 KLD, wastewater
generation is 244.55 KLD and with STP capacity of 250 KLD and DG Sets of 500 KVA x 2 No as
alternative source of power supply.

Later, this office had received a hard copy of private notice & legal notice from Brinda.A.S, Advocate

through ZSEO pertaining to Hon’ble NGT OA No.13 of 2023 w.r.t Residential Apartment project
“United Projects Suncity” wherein it is stated that “United Projects Suncity” have encroached the WATER
BODY along with its BUFFER ZONE and attempt to construct the building on the water body. Hence, in this
regard, a letter was addressed by this office to the P/A vide no.1386 dated 07.01.2023 seeking
compliance to the legal notice. Copy enclosed. However, the P/A had failed to reply to this office
notice.

Further, the order of Hon’ble NGT dated 13.02.2023 w.r.t said OA no. was downloaded from the
website wherein, the matter is posted on 17.03.2023. Hence, in view of verifying the present status, the
project was inspected on 15.03.2023 and following observations were made:

1. The project is under construction.
2. No development has been taken in nala kharab area towards South side.
3. All the set backs have been left as per the by-laws of local planning authority viz., BBMP.

Photographs taken during inspection on 15.03.2023 are as below:

25
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Meanwhile, the P/A has submitted their reply vide letter dated 11.03.2023 along with supporting
on obtaining all the required

1cllo(;:uments stating that, the project construction has been taken up up
Cs. Copy enclosed. On verification of the documents submitted by the P

been noted:

/A, following facts have

1. As per village map, there is a nala/drain passing in the project area in Sy.No.30 and 9.
However, as per CDP-2015, there is no nala/drain present in these survey numbers.
1 from BBMP on 27.04.2022, as per

9. Ms. United Projects Suncity has obtained Site plan approva
which, nala kharab area has been marked and there is no development within the kharab area.
021, the nala/drain present in sy.no.9/7

3. As per endorsement copy issued by BBMP dated 27.08.2
condary/tertiary

& 30/3 as per Village map is a lead of drain and does not belong to primary/se
category O he path of said nala/drain has already been

f drain and no buffer is applicable and as t
changed to Sy.no.3/1A, 5.15 gunta to be reserved for lead of drain.

4. Order has been issued by DC, Bengaluru on 29.12.2021 w.r.t path change of above said
nala/drain.

5. Nala kharab
change of above sai

area marked in approved BBMP site plan is in-line with the Survey sketch of path

d nala/drain.

been changed to Sy.no.3/1A and the P/A has left the

In view of the above, as the path of nala/drain has
rtained that, there is no encroachment of any water

nala kharab area with no development, it is asce
pody/buffer arca. Also, as per CDP-2015 & physical observation, there is no nala/drain existing in the

project site.

Enviroanﬁcer

RO-Mahadevapura
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Action taken i
report with respect to Hon’ble NGT OA No.13/2023

Preamble:

Earlier, M/s. Uni :
> M/s. United "
Projects authorities have obtained Environmental Clearance (EC) from State

Level Environm
ent Impact Assessment Authority (SEIAA) - Karnataka on 27.05.2022 for

construction - .
of Residential Apartment building project with 404 qumber of flats having total

built u
p area (TBUA) of 62,054.70 sq.m. Copy is herewith annexed as Annexure-L.

ent for

Later, M/s. United Projects Suncity authorities has applied and obtained Cons
| Board (KSPCB) for

Establishment (CFE) from the Karnataka State Pollution Contro
construction of Residential apartment at Sy No. 3/1A3, 8/5, 9/7, 30/3 of Sadaramangala village,

KR Puram Hobli, Bangalore East Taluk, Bengaluru with 404 flats having Total Built Up Area
(TBUA) of 62,054.70 sq.m, for water consumption of 273 KLD, sewage generation of 219 KLD
0.07.2022. Copy is herewith

and Sewage Treatment Plant (STP) capacity of 250 KLD on 3
dition that the applicant shall

annexed as Annexure-IL. The said CFE has been issued with a con
authority.

carmark buffer distance as per the bylaws of the local planning

B had received copy of private notice & legal

m Brinda.A.S, Advocate through Zonal Senior Environmental Officer (ZSEO)
Residential Apartment project “United

13 of 2023 w.r.t
d that “United Projects Suncity” have encroached the

Later, Regional Office-Mahadevapura, KSPC

notice fro
g to Hon’ble NGT OA No.
state
BUFFER ZONE and attempt to construct the buil

letter was addressed by Regional Office-Mahadevapura to

‘pertainin
Projects Suncity” wherein it is
WATER BODY along with its
gard, a

ding on the

water body. Hence in this re
) vide no.1386 dated 07.01.2023 seeking compliance to the legal

the project authority (P/A
d as Annexure-III. However, the P/A had failed to reply to the

notice. Copy is herewith annexe
notice.

der of Hon’ble NGT dated 13.02.2023 w.r.t said OA no. was downloaded from the

Further, the or
d on 17.03.2023. Hence, in view of verifying the present

website wherein, the matter was poste
he project We® inspected by the Environmental Officer, Regional Office-Mahadevapura

status, t
KSPCB on 15.03.2023. Copy of the inspection report is herewith annexed as Annexure-IV
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Meanwhile, the P/A has submitted their reply vide letter dated 11.03.2023 along with suppor;
. . . in,

documents stating that, the project construction has been taken up upon obtaining all t}f’

€

required NOCs. Copy of the reply letter and documents is herewith annexed as Annexure-V,
On verification of the documents submitted by the P/A, following facts have been noted:

1. As per village map, there is a nala/drain passing in the project area in Sy.No.30 and 9.
However, as pet CDP-2015, there is no nala/drain present in these survey numbers.

2. MUs. United Projects Suncity has obtained Site plan approval from BBMP on 27.04.2022,
as per which, nala kharab area has been marked and there is no development within the

kharab area.

3. As per endorsement copy issued by BBMP dated 27.08.2021, the nala/drain present in

sy.no.9/7 & 30/3 as per Village map is a lead of drain and does not belong to
primary/secondary/tertiary category of drain and no buffer is applicable and as the path of

said nala/drain has already been changed to Sy.no.3/1A, 5.15 gunta to be reserved for

lead of drain.
4. Order has been issued by DC, Bengaluru on 29.12.2021 w.r.t path change of

nala/drain.
5. Nala kharab area marked in approved BBMP site planis i

above said

n-line with the Survey sketch of

path change of above said nala/drain.

nnexures is herewith respectfully submitted and

the above said information along with A
f so required by this Hon’ble

Hence,
y additional information i

KSPCB will be obliged to provide an

Tribunal and we hereby submit this report for kind consideration

Senior Environmental Officer
KSPCB (Infra Cell)

Bengaluru
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UNITED
Date: 1103758857 tife otyte

To,

The Environmental Officer,
KSPCB Regional Office, Bengaluru - Mahadevapura

NISARGA BHAVANA, 3rd Floor, Thimmaiah Road
7th D Main, Shivanagar, Bangalore- 560 010.

Dear Sir,

w Subject: Compliance under the provisions of Water (Prevention & Control
of Pollution) Act, 1974, w.r.t the Constructing Residential Apartment

building at Sy. No. 3/ 1A3, 8/5,9/7, 30/3, of Sadaramangala Village,
K R Puram Hobli, Bangalore East Taluk.

Ref. No:1.PCB/RO-MDP/ United Projects Suncity/Notice/ 2022-23/1386.

Dated: 07 JAN 2023.
2.Consent Order No. CTE - 332585 with PCB ID: 131439.

Dated. 30.07.2022.
e have received a letter from your good

da A.S state that, have encroached the
attempt to construct the building on the

With reference to the above subject, Wi
office, complaint from Advocate Mrs Brin
water body along with its buffer zone and
water body.

1. We acknowledge the receipts of your letter vide Ref.No.1 above and we are
herewith furnishing the additional information, as required by you we are
submitting the required documents related to the above subject. There is
irrigation canal as earmarked in the village map and there is no water flow in
this canal and not used for agricultural purpose. Hence position of the field
canal has been shifted as per the District Commissioner Vide Order No.
LND(E)CR/195/2021-22. Further 0-02 guntas of Field irrigation canal passes
through the property in Sy No-9/7 and 0-03.08 guntas of field irrigation canal
passes through the property in Sy. No-30/3 and further 0-05.12 Guntas Canal
B Kharab position and 0-01 Gunta Nala B Kharab position has been shifted
towards Southern side edge of the property in Sy. No 3/1A3 and Sy.No.9/7
respectively. We have enclosed B Kharab shifting order and Sketcl'; C‘
Annexure - 01. e

UNITED PROJECTS
Sy. No. 30, Near Cement Godown, Sadaramangala Main Road,
Kadugodi Post, Bengaluru Urban, Bengaluru - 560 067.

Email: crm.greencity@unitedproject.in  URL: unitedproject.in

—— 3 Lo}
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UNITED

Desiguiny youn Ue 4

n. Storm water department (BBMP) opinion obtained \.lld.e ' liti'(c)i' caIN12i
BBMP/CE/PR/603/ 2021-22 dated 27.08.2021, states that.th1s irriga .
considered as Lead of Drain, as per the RMP 2015, there 1s no earm T
Kkind of nala and buffer in which there is no water flow and this lan Pnl;»l
used for agricultural purpose and hence this Canal not comes under ejrgs,
Secondary and Tertiary categories and need not to leave any puffer. Furth s
per the SWD opinion the B-kharab area as to be 're-served as pe; :

DC kharab shifting order. The concerned CE-SWD opinion letter enclosed.
Annexure - 02.

3. We have obtained the Consent for Establishment from KSPCB vide order
No.CTE-332585, PCB 1D:131439 dated.30.07.2022 pertaining to the land,
Survey No. 3/1A3, 8/5, 9/7, 30/3, of Sadaramangala Village, K R Puram
Hobli, Bangalore East Taluk, which consist of 404 Flats (Stilt floor + Ground
floor + 03 Upper floors) with Total Built up Area — 62054.70 sq.mtr. We are
constructing the project without any changes/violation as per KSPCB/CFE. We

will follow/obey all the norms of KSPCB/CFE conditions. We have enclosed
CFE copy, Annexure - 03.

4. We have obtained Environmental Clearance fr

CON 2022 dated .27.05.2022 pertaining to the land, Survey No. 3/1A3, 8/5,
‘ 9/7, 30/3, of Sadaramangala Village, K R Puram Hobli, Bangalore East

Taluk, which consist of 404 flats (Stilt floor + Ground floor + 03 Upper floors)
with Total Built up Area — 62054.70 sq.mtr. We are.constructing the project
without any changes/violation as per Environmental Clearance, we will

follow/obey all the norms of Environmental Clearance. We have enclosed
SEIAA Copy, Annexure - 04.

om SEIAA vide No. SEIAA 08

We have obtained Plan Sanction from concerned BBMP authority vide Project
No. PRJ/12696/21-22, Vide LP No. BBMP/Ad.Com./MDP/0728/21-22,
dated .27.04.2022 for the property situated at Survey No. 3/1A3, 8/5, 9/7,
30/3, of Sadaramangala Village, K R Puram Hobli, Bangalore East Taluk
which consists of 404 Flats (Stilt Floor + Ground floor + 03 Upper floors) w1t1;
Total Built up Area — 55345.45 sq.mtr. We will follow/obey all the norms of
BBMP, without any changes/violation. We will proceed with the construction

as per the BBMP approved plan. We have enclosed S i
2 per the o5 s anction plan copy,

UNITED PROJECTS

Sy.No. 30, Near Cement Godown, Sadaramangala Main Road,
Kadugodi Post, Bengaluru Urban, Bengaluru - 560 067.

Email: crm.greencity@unitedprojectin  URL: unitedproject.in
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UNITED

| Deaigning o0 e %

bodies and W€ will

i Water
al Clearance

Hence, we are not encroaching and constructing any '
follow/obey all the norms of BBMP, KSPCB and Environment e e
Department without any changes/violations. Therefore, we are construc g °

BBMP approved plan, the above information satisfies you

project as Per ) in
questing you to consider our requisitions.

requirements and re
As per compliant given by advocate Mrs. BRINDA A.S, we ar¢ not doing any
Kkind of violation. Kindly request you t0 check the samé and not to give any conflict

way forward during project execution.

I
i For UNITED PR |
Thanks o ROJECTS SUNCITY

~

UNITED PROJECTS

Sy. No. 39, Near Cement Godown, Sadaramangala Main Road
Kadx'lgodl Post, Bengaluru Urban, Bengaluru - 560 067. ,
Email: crm.greencity@unitedprojectin  URL: unitedproject.in
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Translation copy
PROCEEDINGS OF THE OFFICE OF THE DEPUTY
COMMISSIONER, BANGALORE URBAN DISTRICT,

BANGALORE

Sub :- Request made to change the track of

“B” kharab in the land bearing Sy No.
3/18A3, 9/7 and 30/3 of
Sadaramangala  Village, K.R.Pura
Hobli, Bangalore East Taluk-reg.

Ref:i-1) Report of Tahsildar, Bangalore East

Taluk, vide No.LND(Y) CR.64/21-22
dated 25-11-2021.

2) Sri R. Ramesh Babu S/o A.Rama
chandraiah Shetty, Bangalore, vide his
representation dated 25-10-2021.

The applicant Sri R. Ramesh Babu S/o
A.Ramachandraiah Shetty, Bangalore, submitted
representation vide Ref(2) seeking change the track of
“B” kharab in the land bearing Sy No. 3/18A3, 9/7
and 30/3 of Sadaramangala Village, K.R.Pura Hobli,

Bangalore East Taluk.
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The Tahsildar, Bangalore East Taluk, submitteq
report vide Ref (1) above, in the said report he stated
that, the land bearing Sy No.3/1A3 situated at
Sadaramangala Village, K.R.Pura Hobli, Bangalore
East Taluk and in RTC at column No.3 totally
measuring 1-19.08 A/G and out of which 0-01.08
guntas B’ kharab and balance 1-18 A/G of extent
remained also G{;Lt Column No.(9) of the RTC Smt.K.
Anitha W/o N. Krishnamurthy, in her name 0-05
guntas and 0.08 guntas also an extent of 1-00 acre got
converted in the name of P.Krishna Reddy S/o Papaiah
Reddy. In Sy No.9/7 the total extent 1-22.08 A/G out
of which 0.02 guntas B’ kharab and balance remained
1-20.08 A/G also in Column No.9 RTC an extent of 1-

20.08 A/G in the name of R. Ramesh Baby S/o A

‘A’ Kharab 0-05.04 guntas ‘B’ kharab ang the balance
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2-02 A/G extent remained also in Column No.09 to the
name of P.K.Sathyapal S/o Late Kochhu Krishnan an
extent of 2-02 A/G the katha recorded and the land is

got converted.

Accordingly the Taluk Surveyor conducted spot
inspection and submitted the survey sketch and as per
which the land bearing Sy No.3/1A3 situated at
Sadaramangala Village, K.R. Pura Hobli, as per
akarabundh extent  Ainu 1-19.08 A.G about way
kharab 0-01.08 gunta, the balance 1-18 A/G, in Sy

No. 9/7 as per akarbundh extent Ainu 1-22.08 guntas

and about essence 0-02 guntas, the balance 1-20.08

A/G also in Sy No0.30/3 as per akaarbundh extent

Ainu 2-07.08 A/G, “A” Kharab 0-00.04 gunta, aabout

way 0-01.12 guntas, about essence 0-03.08 guntas,

the remaining extent is 2-02 A.G.

In the change of essence track the land bearing

Sy No.3/1A3 measuring 1-19.08 A/G about way 0-
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01.08 guntas (;f essence about which 0-05.12 guntag

e 1-012.04 A/G remaine
e about which kharab 0-

balkanc d. In Sy No.9/7 an

extent of 1-22.08 A.G essenc

01 gunta balance 1-21.08 A/G “A” kharab 0-00.04

guntas about way 0-01.12 guntas, the said essence

Kharab width in which there will be no any change. It

is shown in the sketch that in the width of kharab

there will no any change will take place about the

width of kharab also in the path way there is no any
track change is made. As per the sketch in the kharab
extent also difference in 3/1A3 an extent of 0-05.12
guntas of kharab increased, in Sy No. 9/7 0-01 gunta
kharab extent reduced and in Sy No.30/3 an extent of
0-03.12 guntas of kharab extent reduced. By changing
the essence there will be no any difference in width
and in the extent the difference appears, the escalation
of extent is recorded in the sketch. That in Sy

No.3/1A3 essence measuring 0-05.12 guntas, in Sy

Scanned with CamScanner

I



No. 9/7 essence measuring 0-01 gunta about change
of route track surveyor has prepared the sketch.
Accordingly the applicant also villagers also given
consent, by changing the essence track change it will

not cause any inconvenience to the general public and

the same is stated by the villagers in the mahazar.

Accordingly in the matter of changing essence
track in Sy No.3/1A3 measuring 0-05.12 gunta also in
Sy No.9/7 an extent of 0-01 gunta of land situated at
Sadaramangala village, K.R. Pura Hobli, Bangalore
East Taluk, the sketch prepared by the Taluk Surveyor
enclosed along with report and by taking steps under

section 28-A of Land Grant Rules, 1989 and the

clauses thereunder to make track change the

Tahsildar, Bangalore East Taluk has submitted the

proposal along with survey sketch.
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That as narrated above perused the proposal, anq

the essence kharab existing in the said lands aboyt
making track change of the same the surveyor who
conducted survey and prepared sketch the said sketch
submitted by the Tahsildar, Bangalore East Taluk,
Bangalore along with the proposal, based on which it

is ordered as hereunder.
ORDER
No.LND(E)CR/195/2021-22 Date : 29-12-2021
That as narrated in the aforesaid proposal the

land bearing Sy No. 9/7 measuring 0-02 guntas

essence about which original kharab also in Sy

No.30/3 in which 0-03.08 guntas essence about

which original kharap existing, if the track is changed

the land bearing Sy No.3/1A3 measuring 0-05.12
guntas also Sy No.9/7 Mmeasuring 0-01 gunta of land
situated at Sadaramanga]g village, K.R. Pura Hoblj,

Bangalore East Taluk, got Surveyed by the Taluk

Scanned with CamScanner



Surveyor and based on the report submitted by the

Tahsildar, Bangalore East Taluk along with the said

SUrvey report, it is ordered under Rule 28(1) of

Karnataka Land Revenue Rules, 12969 to change the

track, by reserving under section 71 of Karnataka

Land Revenue Act, 1964, it is ordered by imposing

certain conditions as hereunder.

CONDITIONS

1. In the event of any case is filed in respect of the
land in question before the court, this order will

be subject to the final judgment of the court.

2. That no destructive or permanently in the
manner which may cause harm shall be done in
this land.

3. The Taluk Surveyor shall prepare the sketch

about the essence of the said land about

proposed kharab shifting.
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| Assistan
District Techrncal .
pand Records;
irector |

= ’ ed in the said land

ot as P h track chang
- ord der Rule 73
it may by corrected 1 e 1ec
of Karnatak Land Revenue Act,19
This land if, could not use to the pl‘Oposed

may be returned to

project immediately the sameé

Revenué Department.

The area reserved for public purpose (additional

space) in the order under Section 71 of
Karnataka Land Revenue Act, 1964, the said
excess extent the applicant at their own cost shall

execute the Relinquish Deed at their own cost in

favour of the Government.

The Tahsildar, Bangalore East Taluk as per the

said order shall prepare sketch along with
i
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boundary and obtain the Relinquish Deed from
the applicant and RTC and in revenue records the
same may be entered and the compliance report

may be submitted to this office.

The information furnished by the applicant and if
the same is found to be false, this authority

reserve its right to cancel this order.

As per the change in the track the essence which
is reserved about which “B” kharab land without
any encroachment and it will be free for public
and for which the Taluk administration also the
applicant should monitor the same and it is their

responsibility.

Sd/-
(J.Manjunath)
Deputy Commissioner
Bangalore District, Bangalore.
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Copy forwarded for information and further needsy;

action to the following persons.

1)

2)

3)

4)

5)

6)

Principal Secretary to Government, Revenue

Department, Multistoried Building, Bangalore- for

information.

Assistant Commissioner, Bangalore North Sub

Division, Bangalore- for information.

District Technical Assistant also designated
Deputy Director of Land Records, Bangalore
District, Bangalore by enclosing sketch also the
report forwarded duly intimating to take further
needful steps.

Tahsildar, Bangalore East Taluk with an
instruction to enter the same in the revenue

records. . |

Applicant Sri R. Ramesh Babu S/0 A.
Ramachandraiah Shetty, Sadaramangala Village, ‘
K.R. Puram Hobli, Bangalore East Taluk,
Bangalore- for information.

Office copy.
Sd/-

Deputy Commissioner,
Bangalore District, Bangalore,

)
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Translation copy-

BRUHAT BANGALORE MAHANAGARA PALIKE

Chief Engineer, Major Rain Channel, 9t Floor, Jayanagar

commercial Complex, Jayanagar, Bangalore-560 011

No.BBMP/CE(MWC)/PR/603/2011-12 Date : 27-08-2021

ENDORSEMENT

Sub :- Issue of endorsement about
classification of Channel and about
applicability of buffer  zone of the
channel flowing on north-south portion
middle portion of property bearing Sy
No.9/7 and 30/3 as per the village map
in Sy No.30/1A3, 8/5,9/7 and 30/1 of
Sadaramangala Village, K.R.Puram Hobli,
Bangalore East Taluk -reg.

Ref:- Your representation dated 21-08-2021.

With regard to aforesaid subject, as per the letter
referred above the property in question spot inspection

was conducted on 25-08-2021 in respect of land bearing

21
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8/5, 9/7

Village,
«  The said property in

with Sadaramangala village

represe

K.R.Puram Hobli, Ban

e

o™

and 30/3 of Sadaramangala \
galore East Taluk . \

question on verifying the same

map, in the

ntation as sought the information about the

channel coming between Sy No.3/1A3, 8/5, 9/7 and

30/3, in total middle portion of 04 survey number.

" .
The property in question, the channel which is

fowing i .
lowing in the middlepart of Sy No.3/1A3, 9/7 and

30/3‘ \’ i i g Ill

locally born i
nin Sy No.9 and ending at road connect

from Sadara
mangala to Hoskote. The said ch
channel

*  Further,

the said
pro i
Perty in question on verifyi
ing

with R.M.P-20
. 15
sketch, the saijg channel
nel has not

been quoted therein

48
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Eurther, the said landlord diverted te said channel
which was existing in Sy No.09 and 30 towards Sy
No.3/1A3 by changing the track as it appears and
the additional 5.15 guntas of land reserved for
water channel as it appears. But, at present in the
said place there are no any water channel is

existing as it appears.

On this ground the said property in question
bearing SY No.3/1A3, 8/5, 0/7 and 30/3 of
Sadaramangala village, K.R. Puram Hobli, Bangalore East
Taluk, as per the village sketch in the middle portion of

Sy No.9/7 as shown the water channel is approaching

channel (lead of Drain) and hence in the said area 5.15

e guntas to be reserved for link channel and by opining the

same this endorsement given.

Sd/-

J/ True copy //

23
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Translation copy-

BRUHAT BANGALORE MAHANAGARA PALIKE
Assistant Director, Urban Planning,

Range, Bangalore.

Mahadevapura

No. BBMP/UP/DD/08/2022-2  Date: 08-02-2022

‘COMMENCEMENT CERTIFICATE ¢

Sub :- On Line L.P.No.BBMP/ Ad.com./
MDP/ 0728/2021-22 obtained on 27-
04-2022 the building plan license for
proceeding with residential apartment

building construction work and for
which to issue

Certificate -reg.

Commencement

Ref:- Your representation dated 01-07-2022.

*k*kk

The land bearing Sy No.9/7, 8/5, 30/3, 3/1A

(old) 3/1A3 (New) khatha No0.983, situated at
Sadaramangala Village, K.R. Puram Hobli, Bangalore
East Taluk, the said property inspected on 04-07-
2022by the Assistant Engineer along with Assistant

Director, Urban Planning, Mahadevapura Range, that

11
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ich 1 structed
in the stilt floor pillers formed which 1s con

per bylaw and the sketch given approval given
as

through internet of Bruhat Bangalore Mahanagara
Palike, vide L.P.No. BBMP/ Ad.com./ MDP/
0728/2021-22 dated 27-04-2022 and by comparing
the same all the setbacks which formed appears as per

the approved plan. In order to get Commencement
Certificate the charge payable Rs.7,81,650-00 is to be
remitted for which it was instructed, you have remitted

D.Ds for a sum of Rs.7,81,650-00, vide D.D No.004250

12
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o ansure ther o=

The work to be taken up strictly as per the
approved plan and building bylaw without

making any changes, modification or violations.

That for having taken up the work, the
foundation or pillars support or pillars
confirmation on completion of said work on
reaching the said stage the construction work for
having taken up as per the approved plan and
building bylaw in order to facilitate to inspect and
verify the work the message is to be sent to
Mahanagara Palike also after completion of the
building to take possession certificate the
message is to be sent to Bruhat Bangalore

Mahanagara Palike also obtain possession

certificate.

The instructions that may be given from time to

time by the Bruhat Bangalore Mahanagara Palike

13
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is to be complied and also the conditions imposed

at the time of grant to which binding upon.

Yours faithfully,
Sd/-
Assistant Director
Urban Planning P
Mahadevapura Range, .

BBMP, Bangalore.
To:

Sri Ramesh Babu,
Sri Sathtyapal,
M/s United Projects Suncity,

Rep. by Sri M. Panchaksharaiah Hiremath,
Sri R. Suresh

Khatha No0.983,

Survey No.9/7, 8/5, 30/3, 3/1A (old) 3/1A3 (New),
Sadaramangala Village,

K.R. Puram Hobli, Bangalore

// True copy /] ~
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BRUHAT BENGALURU MAHANAGARA PALIKE

Office of the Assistant Director Town Planning — (Mah
adevapur .
main road, Bcngaluru-560048p SR colony, Whitefield

Licence SI. No. BBMP/CC/1002/22-23
LP.No: BBMP/Ad.Com./MDP/0728/21-22
Project No.: PRJ/12696/21-22

BUILDING LICENCE
The request of the Katha Holder/GPA Holder Sri / Smt / M/s. MS UNITED PROJECTS SUNCITY REp gy
MANAGING PARTNERS M PANCHAKSHARAIAH HIREMATH AND OTHERS dated. 19 March, 2022 to issy
licence / building plan approval for the construction of building at Property No./PID No. 983 »Sadaramangala Village K Re
Puram Hobli, Bangalore,3/1A3, 8/5, 9/7 & 30/3 Ward No: Ward-054 ,Mahadevapura Zone under the juricdiction ot? B:mfm{
Bengaluru Mahanagara Palike has been accepted by the EoDB-JC Mahadevapura ,BBMP on Date. 23 March, 2022,

The prescribed fee for Building Plan Sanction as intimated vide revised demand notice dated. 23 March, 2022 ;s
remitted by the applicant amounting to Rs. 19448697 by Net banking/Credit Card/Debit Card on Receipt Number.
BBMP/EoDB/RC/32027/21-22 on Date 18 March, 2022, BBMP/EoDB/RC/2709/22-23 on Date 26 April, 2022, towards
CANARA BANK, BBMP Branch A/C No. 8401132000014. Further Labour Cess Amount of Rs, 1000 is remitted by the
applicant to the Building & other construction workers welfare board, through Net banking/Credit Card/Debit
Card/NEFT/RTGS on BBMP/EoDB/RC/2715/22-23 Dated 26 April, 2022 towards Canara Bank, Hombegowda Nagar A/C
No:1371101079786

Approval for Building Plans is hereby accorded subject to the conditions annexed, for the construction of building/s
detailed below in the Site Area 19,668.89 Sq.m.

Sl.no. Building / Block Details Building Use Total No. of |Tenements |Height (m) Total Built-up area
floors (sq.m.)
1 WING 2 (RESIDENTIAL /Residential 1Stilt + 188 14.99 25969.66
BUILDING) 1Ground + 3
2 WING 1 (RESIDENTIAL /Residential 13Stilt + 216 14.99 28960.31
BUILDING) 1Ground + 3

Permission is hereby accorded under section 301 of KMC Act 1976 for the New (FRESH PLAN SANCTION) of
Building and is subject to the conditions and sanctioned detailed plans annexed to this Licence. In case of failure to
adhere / comply to sanction plans / conditions imposed, action will be initiated as per section 321 and 462 of KMC Act
1976. This License is valid for a period of two years from this day.

Enclosures. 1) Licence Conditions
2) Building Plans

Dightally signed by PRAKASH M
—— DHARESHWAR
Brubai Bengalwn  Date: 2022.04.27 17:31:51
Mahanagara Palike Project No.:PRJ/12696/21-22IN
Organization :Bruhat B g
Pafike
Designation :Assistant Director Town Planning

(ADTF)
FileNo :BEMP/Ad_Com./MDP/0728/21-22

To,

Ms, SriMS UNITED PROJECTS SUNCITY REP BY MANAGING PARTNERS M PANCHAKSHARAIAH HIREMATH AND
OTHERS

Dommasandra Village Bidarahalli Hobli Bangalore 560067
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- 8ri R Ramesh Babu, y
Sri P K Sathyapal,
M/s United Projects Suncity,
Rep by Sri M Panchaksharaiah Hiremath,
Sri R Suresh
Khatha No.983,

\ Survey No.9/7, 8/5, 30/3, 3/1A (OId), 3/1A3 (New)

Sadaramangala Village, K R Puram Hobli
Bangalore.
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